
Central Administrative Tribunal 
Principal Bench, New Delhi. 

 
CP-36/2017 

in OA-1623/2016 
 
      New Delhi this the 10th day of March, 2017 
 
Hon’ble Sh. Shekhar Agarwal, Member (A) 
Hon’ble Mr. Raj Vir Sharma, Member (J) 
  

 Om Prakash, 
 S/o Late Sh. Sukhlal, 
 Age: 57 year, 
 R/o House No. 498, 
 Block Extension No. 30, 
 Trilokpuri, Mayur Vihar Phase-I, 
 New Delhi-110091.    ...   Petitioner 
 
 (through Ms. Filza Moonis) 
 

Versus 

 

 Mr. Sandeep Kumar Chairman, 
 DTC Headquarter, IP Estate, 
 New Delhi-110002.    ...   Respondent 
 

(through Ms. Ruchira Gupta with Ms. Swati Jain, Sh. G.K. Sharma, Depot 
Manager, Noida, deptartmental representative) 
 
 

ORDER (ORAL) 
 

Hon’ble Sh. Shekhar Agarwal, Member (A) 
 

 
This CP has been filed for alleged non compliance of order dated 

31.05.2016, which reads as follows: 

“The main grievance of the applicant, at this stage, is that 
although he has already filed the appeal in the Month of April, 
2010, but the same has not yet been decided by the Appellate 
Authority.  
2.After hearing the learned counsel for the applicant, going 
through the records with her valuable assistance, the main O.A is 
disposed of with a direction to the Appellate Authority to decide 
the Appeal filed by the applicant, in accordance with law, 
subject to all just exceptions of limitation etc., within a period of 
two months from the date of receipt of a certified copy of this 
order. No costs.” 
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2. Today when this matter was taken up, learned counsel for the 

respondents has handed over to us a copy of their reply dated 09.03.2017.  

Attached with the aforesaid, is an order dated 28.02.2017 passed by the 

Appellate Authority.  Learned counsel contended that with the passing of this 

order, the appeal of the petitioner has been decided and the order of the 

Tribunal has been complied with.  The aforesaid submission has been agreed to 

by the learned counsel for the petitioner as well. 

3. In view of the aforesaid, this CP is closed.  Notice issued to the alleged 

contemnor is discharged. 

 

(Raj Vir Sharma)           (Shekhar Agarwal)                                                                      
     Member (J)           Member (A) 
  
/ns/ 
 

 


